
17 Oral Answers ,[ 17 DEC. 1970 ] to Questions 18 

SHRI DWIJKNDRALAL SEN GUPTA:  
You t; ke any stand. My question is.... 

MR. CHAIRMAN: You put the question 
and the  mswer was given. 

SHRI N. G. GC RAY: Mr. Gupta, may  I  
please  wi h  you  not to take 
matters seriously'. 

MR CHAIRMAN; Please sit down. I will 
explain now. Let me explain. Sit down 
please. I had thought that you had put the 
question. But, if you have not put the 
question, I will allow it. But wl y are you 
shouting like this ? Yes, put the question 
now. 

SHRI DWIJ -SNDRALAL SEN GUPTA: 
Sir, -he answer of the Minister has bef,n that 
the feeder canal will take "wo years' time and 
he has said that the Farakka Barrage which 
was to be completed in early 1971 wiH be 
delayed till November, 1971, and thereafter, 
two years will be taken, ft ay I know from 
the Minister why the feeder canal cannot be 
constructel simultaneously and why two 
years' dslay is necessary and whether this can 
be shortened? This is my question. 

MR. CHAIRMAN: Yes, Mr. Minister. 

DR. K. L. RAO: Sir, in the feeder canal, 
there hat been some trouble with regard to 
abour and the work of the contractor who are 
doing good work had to be suspended, and 
that is why the delaj. That's why it was 
delayed. We hfve calculated very carefully 
that it wiH still take two more years because 
this is one of the biggest canals in the world 
and involves a lot of V/'ork. The work that 
has so far been done is 60 per cent; 40 per 
cent stil remains. So, two years    are  the    
minimum    required. 

MR.   CHAIRMAN:    Next   question. 

ELECTRICTY LEVY BY U.P. GOVERNMENT 
ON INDUSTRIAL UNDERTAKINGS PRODUCING 

THEIR OWN POWER 
*750. SHRI M. K. MOHTA: Will the 

Minister of IRRIGATION AND POWER  
be   pleased   to   state: 

(a) whether it is a fact that the Uttar 
Pradesh Government has proposed to levy 
electricity duty on industrial undertakings 
producing their own power; 

(b) the names of the other States of the 
Indian Union where electricity duty is levied 
on industrial undertakings producing their 
own power; and 

(c) what is the ceiling for electricity duty 
in respect of industrial users in the different 
States of the Indian Union? 

THE MINISTER OF IRRIGATION AND 
POWER (DR. K. L. RAO): (a) to (c) A 
Statement is laid on the Table of the House. 

STATEMENT 
(a) The Uttar Pradesh Government have 

levied electricity duty on energy consumed 
by industrial undertakings from their own 
source of generation. This duty has been 
levied with effect from  1st September 1970. 

(b) No electricity duty is leviable in the 
States of Andhra Pradesh and Nagaland. In 
other States, duty is leviable in respect of 
electricity. It is also leviable in these States, 
except for Bihar, in respect of power con-
sumed by industries from their own 
generation. 

(c) The maximum electricity duty 
leviable has been prescribed only in the 
States of Mysore, Rajasthan and Uttar 
Pradesh as indicated  below: — 

Mysore : 4.5 paise per unit. 
Rajasthan : 6.0 paise per unit. 

U. P.    :  25 per cent of the price of 
energy. 

SHRI M. K. MOHTA: I am sorry to say, 
Sir, that the statement that has been  laid  
seems to  be  factually 
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incorrect. I would like to draw the attention 
of the hon. Minister to a notification of the 
Haryana Government, No. 671-PWII (2) -
70/12090, dated the 24th April, 1970, which 
says that no electricity duty would be charged 
on self-generated power for a period of 5 
years with effect from 1st April, 1970. But 
the hon. Minister has stated in the statement 
that except Bihar, this duty is leviable in all 
other States. Will the hon. Minister have the 
matter examined, because the statement is 
wrong? 

Now, my question is this. The self-
generated power which the industries in U. P. 
have to generate due to the failure of the 
Electricity Boards to supply adequate power, 
costs two-and-a-half to three times more. 
Would the hon. Minister take up this question 
with the Finance Ministry of the Government 
of India and, if necessary, arrange some kind 
of a special grant to the States concerned, so 
that this electricity duty is not charged on the 
self-generated power with a view to affording 
necessary relief to industries in the power-
affected areas? 

DR. K. L. RAO: The information which I 
have given is from what is in our files. I will 
find out from Haryana Government whether 
they have made any exemption the hon. 
Member has referred to. 

As regards his question, Sir, I do not think 
it is fair. All the State Governments have 
decided to levy the duty on the self-generated 
power •that is produced by the industries 
.except in the case as I mentioned in the 
answer. I do not think that there is sufficient 
justification for us to interfere in this case, 
and ask the Electricity Board not levy any 
duty on the power that is generated by them. 

SHRI M. K. MOHTA: My second 
question. After all, the State Electricity 
Boards had entered into a contract. There is a 
contractual obligation to supply pojyer to the 
industries. Since they     have failed,      the 

I 
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industries have to produce power themselves 
at a cost 2 1/2 or 3 times more than which 
they would have incurred otherwise. 
Therefore, would the hon. Minister consider 
the desirability of installing diesal sets in 
areas which are the worst-affected by the 
power shortage in the northern region, and 
supply diesel power along with thermal or 
hydro-electric power to the industries 
concerned at a uniform rate, because, 
otherwise, the industrial development in all 
these areas is suffering badly? 

DR. K. L. RAO: As regards the question 
about diesel sets, we find now that in the 
northern region, practically all the States, 
except U. P. and Punjab, have got a fairly 
good amount of power, and I think there will 
be no necessity for imposing any cut, except 
in the case of U. P. and Punjab. In the case of 
U. P. and Punjab, this has become 
unavoidable due, unfortunately, to the failure 
of rains in those two regions, and we are 
trying, to set up diesel sets. We have given 
permission to set up diesel sets in Punjab. We 
expect them to come into force from April 
onwards. But whether the rate will be the 
same or uniform or otherwise, I am afraid, it 
is left to the State Electricity Board. 

SHRI A. D. MANI: May I ask what is the 
consideration for the State Governments 
imposing an electricity duty? Many States are 
not able to meet the power requirements of 
the industries. I would like to know why in 
the case of Mysore it has been fixed on the 
basis of power unit at 4.5 paise per unit and 
in the case of U. P. 25 Per cent of the price of 
energy? 

DR. K. L. RAO: In regard to the first 
question, it is the Electricity Boards that are 
having difficulties to fulfil the targets due to 
financial considerations. They do not have 
sufficient money either for generation or 
otherwise. Therefore it is that they want to 
augment their resources. 
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MR. CHAIRMAN:  P]ease sit down. 

SHRI BHUPESH GUPTA: He was in 
Patna. Perhaps Mr. L. N. Mishra was 
whispering. 

 

SHRI N. G. GORAY: May I ask ■whether 
my friend Shri Rajnarain must make his 
presence felt only in this manner? 

 

DR. K. L. RAO: I submitted in answer to 
an earlier question that it is the duty of the 
Electricity Board to supply enough power for 
the contracted industries but when there are 
reasons beyond their control such as the 
failure of rain and non-filling of the reservoir, 
one has to resort to these methods. It is 
inevitable. That is how it has come about. I 
agree it is levied only on the units consumed 
or actual supplies and it is not on any 
theoretical bases. Duty is on the amount 
consumed by the industry. Therefore the duty 
is levied and I think it is justifiable. 

SHRI A. D. MANI: What "foes 25 per 
cent of the cost of energy mean? 

DR. K. L. RAO: Some States are charging 
on per unit basis and in other cases they have 
gone on so much     percentage     on the cost 
of 
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energy. Well, Sir, there are various ways of 
doing it. In Mysore, for example, the 
maximum rate is 4.5 Paise per unit, but 
actually they are levying only 1 Paisa. 
Similarly, in the case of U. P. they have 
defined it as 25 per cent of the cost of energy. 
This comes to about 3 Paise actually, but they 
are charging only 1 Paisa. These are the 
upper limits prescribed by the different 
States. This is only a method of doing, it. 
There is no particular rule or sanctity about it. 

 
DR. K. L. RAO: Sir, it is true that in U. P. 

we are having a very heavy amount of 
shortage of power. Actually we are short of 
as much as 5 million units a day—very 
regrettable—and this is all because the lead 
growth has been much more than what we 
anticipated. We are taking the necessary steps 
and one of the steps presently under serious 
consideration is the establishment of a proper 
site for the location of an atomic energy 
power plant. 

SHRI S. D. MISRA: The hon. Minister 
himself has stated that there is shortage of 
power in U.P. and Punjab, and he has also 
stated earlier that, even if the targets of the 
Fourth Plan are fulfilled, even then, in the 
country as a whole—I think he stated—there 
will be a shortage of 3 million kw of power. 
That being so, why does he not take a policy 
decision? And he also just now has stated that 
there is no finance for further generation and 
distribution of power. That means this 
shortage will continue. Then I would like to 
know about two points from him. There are 
industries which are power-intensive, like   
fertilizers   and   aluminium    and 

some others. Why does he not take a decision, 
when he cannot spend money and when his 
power generated is distributed in a very 
intensive way to these industries, that the big 
industries, whether in the private sector or 
anywhere else, should create their own 
power? Why does he not take such a policy 
decision and encourage that? (Interruptions). 
With tax or withour tax. I am not saving any 
such thing. Let it be with tax. At least then 
there will be production in the country. But 
instead of doing that he is feeding the 
fertilizer factories and the aluminium 
factories from the Government sources of 
power generation and is not giving as a policy 
decision a direction that these factories should 
have their own generation of power. Why 
does he not do that? And lastly how is he 
going to meet these shortages? In U.P. alone 
1200 mw will be short within three years, 
annually, What is he going to do? He must 
tell us how he is going to meet the shortage. 
Merely making a statement that there is 
shortage will not do. The shortage will reflect 
on agriculture and industries and everywhere 
else. 

DR. K. L. RAO: Referring to the first 
question, Sir, about the fertilizers and 
aluminium, of course they are electricity-
intensive. They take a large amount of power. 
It is not so much a question of what the 
private sector can do and what the public 
sector can do in the matter of power 
generation. On the other hand, the 
responsibility of the Government of India is 
that electricity should be undertaken in the 
public sector, and a private man is definitely 
not going to incur a loss on account of this 
power. So in actual effect it does not matter 
where it is generated, and in view of the 
policy of Government It is always best that 
the r^owev should he generated in the public 
sector. 

SHRI S. D. MISRA; But you have no 
money. 

DR. K. L. RAO: If the Government  does  
not have the money,    a 
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private man also won't have the money to 
generate and supply such a large amount of 
power. So I do not think it will be possible by 
the private sector, becajse power requires a 
lot oi money, a ot of capital investment. It is 
all iglit if one can generate 5 mw or IO mw of 
power, but it is not possible for him to 
generate the large blocks of power that are re-
quired by the larj.e industries. 

SHRI S. D. MISRA: If private parties 
apply foi such a venture, Government is J ot 
examining their proposals. *So y( u do not 
give the power because tl e public sector is 
saying that then is not that much power to 
supply and at the same time you do not illow 
others to do it and thus you do not allow their 
products to come up, 

DR. K. L. RAC: I may suggest to the hon. 
Member that, if he sends any such paper, I 
will have it examined very carefully. Vow 
with regard to the qyestion of U.P. shortage, it 
is true that original y our survey showed that 
U.P. shortage would be about" 300 mw at the 
'nd of the Fourth Plan, but now it looks that it 
wiH be much more, and therefore it is that we 
are now tak ng up for sanction many more 
projects, both" on the thermal side anc: also 
on the atomic energy side. So [ think in the 
course of this year we wiH be sanctioning, 
many more proj< cts, and then it will be 
possible for us to reduce the shortage or to 
overcome it in the early years of the Fifth 
Plan. 

SHRI CHAND-JA SHEKHAR: Are the 
Government aware that the U.P. Government 
supplied power at half rate to a partie ilar 
industrial house for years togethi r and this 
concession was given at the initial stage of a 
factory that is t e aluminium factory of Birlas 
and n< w in order to divert attention—there is 
a deeper design that the power generation 
which is in the public se<tor should be shifted 
to the private s< etor—in the name of scarcity 
of pow< r certain parties are pressurising   thi     
Government    that 

power generation should be handed over to 
the private sector instead of having it in the 
public sector and may I know whether the 
Government have taken any action against 
the U.P. Government for supplying power to 
Birlas at half the rate when this generation 
was made only for serving, the agriculturists 
in that area? 

SHRI S. D. MISRA: The U.P. 
Government is not subordinate to Dr. K. L. 
Rao or the Prime Minister. 

SHRI CHANDRA SHEKHAR: I know 
your deeper designs. 

SHRI S. D. MISRA: I know your designs, 
designs of Marxists Communists. 

DR. K. L. RAO: I admit that it is true that 
in a particular case power was supplied, is 
being supplied, at lower than the generation 
cost but that is past history. We are now 
definite that any further transaction that is 
going to take place will be such that 
electricity will not be supplied at less than the 
cost of generation. No communication has 
come from the U.P. Government to us and if 
any communication comes like that we will 
very definitely advise that the cost should not 
be below the cost of generation. And the 
policy of Government is that electrical 
generation should ag far as possible be only 
in the public sector. 

MR. CHAIRMAN: Mr. Rajnarain, last 
question. 
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DR. K. L. RAO: The agreement with 
regard to aluminimum was entered into 
between the Government of Uttar Pradesh 
and the party in October, 1959. It is entirely a 
decision of the U.P. Government. They 
wanted to attract industries to that State 
because the industries were going away 
somewhere else. That is how they have done 
it. I would submit that our great leader 
Panditji had nothing to do with this transac-
tion .  .  . 

SHRI RAJNARAIN: How do you know?   
It is totally wrong. 

MR. CHAIRMAN: Whether he is right  or 
wrong, please  do    not    in- 
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terrupt.   Let  him   complete  his  answer. 

 

DR. K. L. RAC : With regard to shortage 
of power in U.P. at the moment, we are tiying 
to make it up partly from Madhya Pradesh 
and partly from DVC, but still there will be a 
certain amount of cut, because it is not 
possible to make up the shortage completely. 
In order further to ensure th it the shortage is 
reduced as much as possible and in order to 
overcome it, we are now trying to sanction 
nany more projects immediately. Fiv  projects 
of about 200 megawatts ea< h are going to be 
sanctioned. Also, 'ome atomic energy plant 
will be established. 

MR. CHAIRMA] t:  Next question. 

 

♦751. [The questioner (Shri P.. P Khaitan) 
was absent. For answer vide cols. 35-36 
iifra]. 

REPORT ON THE ATTACK ON THE LIFE OF 
SHRI JYOTI BASU 

752. SHRI PRANAB KUMAR 
MUKHERJEE: Will the Minister of HOME 
AFFAIRS be pleased ta state: 

(a) whether the enquiry report on the 
attack on the life of Shri Jyoti Basu, Ex-
Deputy Chief Minister of West Bengal, at 
Patna Railway Station has been received by 
Government; 

(b) if so, the details thereof; and 

(c) if not, by what time it is expected to 
be received? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI K. 
C. PANT): (a> to (c) According to 
information received from the Government of 
Bihar, the investigation of the case is in 
progress and is expected to be concluded 
soon. 

SHRI PRANAB KUMAR MUKHERJEE: 
May I know from the Minister by what time 
the investigation is going to be completed? 
Actually the incident took place in last April 
and 1970 is going to end. It is a very im-
portant matter. An attempt on the life of Mr. 
Jyoti Basu was made at the Patna platform. 
May I know by what time the investigation is 
gping to be completed? 

SHRI K. C. PANT: The incident took 
place in Patna on March 31, 1970. Since then 
investigations are continuing. A case 
regarding the incident was registered 
immediately and taken up for investigation by 
the Railway Police, but the next day the 
investigation was taken over by the State 
CID. Assistance was provid! by the officers 
of the Intellegence Bureau and the police 
authorities of West Bengal. Later, the CBI 
also extended their assistance to the Bihar 
police. It is difficult for me to say exactly 
when it will be completed, but every effort is 
being made to complete it soon. 


